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In view of the Division Bench decision of this

«

Court in M.P.Poddar (HUF) & Anr. V. Appropriate

Authority & Anr. (1999) 240 ITR 372 upholding the order
of the Appropriate Authority determining the discounted
value of the apparent consideration payable, there is no
is dismissed

merit 1in the writ petition and the same

accordingly.
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